Original lication No

Japalpur, this the 23rd day of March 2004

Hon'ble Shri M.P. Singh, Vice Chairman
Hon'ble shri Ma&dan Mohan, Judiclal Member

Rajendra Pratap Singh, $/0.

shri Gaya Pratap Singh, working
as Fitter General Grade HeS.II in
GIF-Jabalpur,y T

and 8 others., o0 e & Qlicants
(By Advocate - Shri MJ&,. Banerj ee)
| Versus
thion of India, Through the
Secretary Ministry of Def ence,
Government of India, New Delhi,

and 21 others. ' .es Respondents

(By Advocate = L.sg?i' cggi%sgfgpgggg tgnbgéxalf of shri S.C.

arma, and none for private respondents)

O RD ER (Oral)

By MPs Singhy Vice Chairman -

By £iling this Original Application the applicents

have claimed the £ollowing main reliefs

*10.1) to quash the promotion order of respondent
Noe 4 to 21 ADDQQUIE Aeesencsss
ii) to quash reversion of applicants Annexure
Agossscsess

[ ]
iii) to command the respondents to consider the
case of the applicants afresh and pass a spedking
orger." '

2e The learned counsel for the applicants does not press

for the reliel claimed in paragraph 10(i) and 10(iil, He has
stated that he will be satismfied if relief claimed in para
10 (iii) is granted to the applicants, The learned counsel for

the respondents does not have any objection to it,

3e Accordingly,] we direct the applicants to make a fresh

AT




detailed representation to the respondents within a period
of 4 weeks from the date of receipt of copy of this ordere

If the app;icadts comp ly with the saig order, the respondents
are directed to consider the representation of the applicants
by deciding the same by passing 3 detailed, speaking and
reasoned order within a period of three months £rom the date

of receipt of such representation.

4o Original App]_.ication stands disposed of accordinglye
No costs.
5e The Registry is directed to supply & copy of the

memo of parties to the parties, while issuing the certified

copy of this orders
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